
ORI)ER, DATFI): 04.12.2006 

Heard Mr. 513 .Jcna, Ld. Counsel for the 

Applicant and Mr. Ashok Mohanty, Ld, Sr. Counsel for the 

Kendnya Vidayalaya San.gathan. 

ie Applicant has already joined the new 

Ull on 03.01.2005 in response to the 

rihuna1's order dated 29.12.2004. 

Ld. Sr. Counsel for the KVS states that all 

arrears have also been paid after deducting GPF and G1S 

Since, there is no grievance left, the Ok has become 

sed of accordingly,  
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